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Between:

I\4ohammad Anas Mohammad Ahirt s/a rr^r^^. _

uoo"*,o,.siuoent,Ry;i:::r?f jon,3l3oTj:#,"1?fl 
,fl*t#B:$.fl?:+1,:1ffiT1

AND

1. The state of rplq,.,^o^^ rr^- r 
"'PETlrtoNER
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":Jffi 

P ri n ci pa r S ec reta ry, r\red ica r a nd H ea rth
2. Kaloji'Naravana Ran I tnirra.^;+. . ^t . ,

w;il#i,'+3ilX}rl"'dllgrsltv or Heatth sciences, Reb. oy its Registrar,

...RESPONDENTS
Petition under Article 226 of the constitution of rndia praying that in thecircumstances stated in the affidavit fired therewith, the High court may bepleased to issue a writ of lvandamus or any other appropriate writ, order ordirection' questioning the inaction of the Respondents in not considering thePetitioners representation dated 21t8/25 the petitioner to apply and participate inthe ongoing counselling process under the B-category [\rlanagement euota forthe Academic Year 2025-26 and to declare the same as illegal and arbitrary, andconsequenfly, direct Respondent No.2 to permit the petitioner to appry andparticipate in the counselling process for MBBS admissions under the B-category

Management Quota for the Academic Year 2025-26pursuant to Notification dated
3110712025 issued by Respondent No.2, without causing prejudice to other
eligible candidates.



lA NO: 1 OF 2025

petition under Section 151 cpc praying thr:.]n *" circumstances stated in

the affidavit filed in support of the petition, the High court may be pteased to

direct Respondent No.2 to consider petitioners representation dated 21t0812025

andpermithimtoregisterandsubmithisapplicationfortheMBBs/BDSCourse

undertheB-Categorylr/lanagementQuotafortheAcademicYear2o2s.26
pursuanttoNotificationdated3llo1l2o25issuedbythe2ndRespondent.

lA NO: 2 OF 2025

PetitionunrlerSectionl5lCPCprayingthatinthecircumstancesstatedin

theaffidavitfiledinsupportofthepetition,theHighCourtmaybepleasedto
direct Respondent No.2 to permit the petitioner to participate in the ongoing

counselling process under the B-Cdtegory Management Quota for the Academic

Year2025-26,pursuanttoNotificationdated3ltolt2o25issuedbyRespondent

No.2.

Counsel for the Petitioner : SRI KONDAPARTHY KIRAN KUMAR

Counsel for the Respondents No'1 : SRI TANDRARAMESH'. 
ACP FOR MEDICAL HEALTH FW

Counset for the ResPondent No'2 : SRIT.SHARATH,
SC FOR KNRUHS

The Court made the following: ORDER
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AND

ORDER:

Mr' Kondaparthy Kiran Kumar, rearned counser for
the petitioner.

Mr' Tandra Ramesh, learned Assistant Government
Pleader for Health, Medicai and Family Welfare
Department, appears for respondent No.1.

Mr' T'sharath, rearned Standing counser for Kaloji
Narayana Rao university of Hearth scienced (hereinafter
referred to &s, "the University"), appears for respondent
No.2.

2' with the consent of the rearned counsel for the
parties, the matter is heard finally.

3' This writ petition has been fired by the petitioner

seeking a direction to the respondents to consider his
representation dated 2r.08.2025 and permit him to

register for counselring for admission into MBBS/BDS
t
I
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course under Management Quota 
c(8" category for the

academic Year 2025-2026'

4. Learrred counsel for the petitioner submits that

inadvertentlythepetitionercould.notregisterforad'mission

under Management Quota 
uB' category' Therefore' the

University is not permitting the petitioner to seek

admission under Management Quota 
<'PD category' He

further submits that the petitioner has submitted a

representia'tiontotheUniversityon2l.os.2o25withregard

to his grievance and the University may be directed to

decidethesaid.representationinatimeboundmanner.

5 LearnedStandingCounselfortheUniversityfairly

representation submit'ted bY

dealt with bY the UniversitY

submits that the

petitioner shall be

accordance with law.

the

in

6.Inviewoftheaforesaidsubmissionandinthe

peculiar facts of the case, the writ Petition is disposed of

with a direction to the University to decide the

representation of the petitioner dated 2l.O'.2O2S in

t
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accordance with law within a period of two days keeping in

the light the latest decision rendered by the Apex court in

the case of The State of Telangana v. Kalluri Naga

Narasimha Abhiramr. It is made clear that this court has

not expressed any opinion on the merits of the case.

However, there shall be no order as to costs.

Miscellaneous applications pending, if any, shall

stand closed-

SD/- C. DEEPIKA
ASSISTANT REGISTRAR

//TRUE COPYII &
SECTION OFFICER

To,

\

1. The Principal Secretary, Medical and Health Department, Secretariat, State of
Telangana, Hyderabad.

2. fhe Registrar, Kaloji Narayana Rao University of Health Sciences, Warangal,
Telangana State.

3. One CC to SRI KONDAPARTHY KIRAN KUIV|AR, Advocate[Opuc]

4. Two ccs to GP FoR MEDICAL HEALTH FW, High court for the state of
Telangana. [OUT]

5. One CC to SRI T.S!.|4E4\TU, SC for Kaloji Narayana Rao University of Heatth
Sciences, Warangal. IOPUC]

6. Two CD Copies.
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HIGH COURT

DATED:1210912025
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ORDER

WP.No.27239 of 2025

DISPOSING OF THE WRIT PETITION
WITHOUT COSTS
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